-

Q—v,a\: 2.0

e e h s O] i
Arom e T ko
- l‘_:e: .ﬁYLﬂ'ﬂ

P

4
1\ UP>

e

OA 24/ 03
o~

b" 3
7
. 4

None appears fcr the Applicant,
Mr.R.C, Rath, learned Standing Counsel for
the Railways, is,howesver, present representing

the Respondents,He has filed a vakalatanama peing

duly executed by ths chief Administrative Officer,.

@onstructicn)of tha gouth pastern Railways,3hubaneswar.

Applicant having faced a transfer from
3hupaneswar to Nagpur vide 0/0 N0.46/2002 dated

27.12.2002 filed this 0.A.Now by modifying the

Sald Cffice order dated 27 17 200 2(Annexure-4),

akpllﬁan* T as oeen kosted as x:N(con ) /HQ/BBS

_under the chief Enolneer (constructi:n;l)/BBSn
v1de Cffice ofder No, 6/2002 of the Office of the

”thf Administrative Cfficer(”on )Lersonnel Deptt.,

Bhupbaneswar.A “3,; of the said office order dt.

31.1.20C03 has oeen C1Lc—d as Annexure-i R/l to the

Memo randum filed by the leained Standing counsel

for the Adllwa /S

SlP»e the Im;ucned t:ansfer ortder has been
modif}ed, etainlnc the a,,llhqn* at 3hubaneswar,
thlS CA has virtuall),agzn.oe~0me in fructuocus and,

therefore,thls OA hﬁsxam»n syands disposed of after

s

hearing Mc.nath, Learned standing counsel. for the RIYS.
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